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MONDAY, AUGUST 8, 2022

DEBTS RECOVERY TRIBUNAL -1
(Ministry of Finance, Government of India)

Banaskantha, (Palanpur) of Gujarat State w.e.f. 1st June, 2007.]
Outward No. 626/2022 OA No. 108/2020

Exh. No. 13

FUEB JIVIIVIU

VERSUS
M/S. NICE APPARELS =
To,

RajHospital, Nr. Gaiyakwad Haveli, Raikhad, Ahmedabad - 382001.

appealin this Tribunal.

the application for substituted service has been allowed by this Tribunal.

notbe granted.

Repco Home Finance Limited

SURAT BRANCH : Plot No.668 B and 668 C, VAMA House,
15t Flogr, Mext to Reeva House, Udhna Darwaja,
Ring Road, Surat - 365 002

Repcol~

Homae Fnanca

&l No, 1 ; Borrower: Mr. Jawaharbhai Chauhan, S'o. Mathun Chaaban, Plol Mo 161, Garden
City 2, Mr. Jolva Village, Palzana, Surat- 354 107, Also o, No:79, Khodiyar Nagar sociely, Gali
Mo 2, Bhatar Tenament Rogd, Nr, Althan Tenament, &%han, Surat - 335 047, Also at, Canling
Contracior (JCB), at C-2/14, Bhatar Tenament, Bhater Char Resta, Bhetar, Suraf - 395 {17
Co-Borrower: Mrs. Vimla Jawaharbhai Chauhan, Wi, Mr. Jawsherbhai Chauhan, Plot
Mo 1617, Garden City 2, Mr. Jofva Village. Palsana, Suwal - 384 107, Also af, No: T8, Khadiyar
Magar Sockaly, Gali Mo 2, Bhatar Tenameant Road, Nr. Althan Tanamenl, &han, Sural - 395017
Guaranter: Mr. Mandkumar Radhekishun Sharma, Sio. Radbakishun Sharma, G461, Sal
Monan Park 1, Behind GN Pandya Schoal, Bhestan, Vacod Road, Sural - 394 221, Also at,
Sharma Carting at C-61, Sa Mohan Park 1, Behind GN Pandya School, Bresian, Vadod Road
Surst- 394 221

Demand Motice Dated: 04.07.2022 Loan AJC MNo 201870000232, Sanction Date:
2402 2016, Type of Loan: Purchase of House, Sanction Amount: Rs 13,50 000, NPA
Dated: 30.10.2021, Loan Quistanding Amount of Rs.12 30,251/~ wilh furthar interest
from02.07. 2022 arwards and other costs tharean

DESCRIFTION OF PROPERTY : Property baaring Plat Mo, 161 admeasuring T2 sg.yard, as
per B.LP. Block Mo 8BAMET admeasuring 60,22 sq.mils. aleng wih 3554 sq.mis. widivided
ghare in Road & COP in *Garden Gy Pan-2°, Siuated al Block No 8808 admeasuring 20538
saq.mis. of Moje Vikage Jolwa, Ta: Palsana, Distrct: Sural, Boundaries: North: Plot Mo, 162
South: Plod Mo, 160, East; Society ntermal Road, West: Plot Mo, 178

DEMAND NOTICE

2nd Floor, Bhikhubhai gambers, Nr. Kocharab Ashram, Paldi, Ashram Road, Ahmedabad-380006.

[Established u/s.-3 of the Recovery of Debts due to Banks & Financial Institutions Act, 1993 for the area
comprising Districts of Ahmedabad, Gandhinagar, Mehsana, Patan, Sabarkantha, (Himmat-Nagar),

medabad.
......... Applicant

....... Defendant

M/s. Nice Apparels (A Proprietorship Concern Owned by Mr. Mohd Irfan Yusuf Memon)
Factory Add. at: Survey No. 221/2, Al Habib Estate, Opp. Shalimar Auto Access, B/h.
Evergreen Hotel, Narol Road, Ahmedabad - 382405. Residing At: E-4, Rahil Apartment, Nr.

1. WHEREAS the above named Applicant / Appellant has filed the above referred application /
2. WHEREAS the service of Summons could not be affected in the ordinary manner and whereas

3. You are directed to appear before this Tribunal in person or through an Advocate and file Written
Statement/Say on 10.08.2022 at 10.30 a.m. and show cause as to why reliefs prayed for should

4. Take Notice that, in default of, the Application/Appeal shall be heard and decided in your absence.

TAMBOLI CAPITALLIMITED
Regd. Office: Mahavir Palace, 8A, Kalubha Road, Bhavnagar 364002

E-mail: direct] @tambolicapital.in Website: www.tambolicapital.in
CIN: L65993GJ2008PLC053613

NOTICE OF THE 14TH ANNUAL GENERAL MEETING OF THE COMPANY

NOTICE is hereby given that the 14th Annual General Meeting (“AGM?”) of the Members of
the Company will be held on Thursday 08th day of September 2022 at 3.00 PM. through
Video Conferencing (“VC”)/ Other Audio Visual Means (“OAVM”) to transact the business as
set out in the Notice of AGM. The notice of AGM has been sent in electronic mode to the
members whose e-mail id are registered with the Company a copy of which has been emailed
to the Members of the Company at their registered email address.

In view of the Covid-19 pandemic, the Ministry of Corporate Affairs (MCA) has vide its
circular dated May 5, 2020 and January 13, 2021 read with circulars dated April 8, 2020 and
April 13,2020 followed by Circular dated May 05, 2020, June 15, 2020, September 28, 2020,
December 31,2020, January 13,2021, June 23,2021 and May 5, 2022 (collectively referred to
as 'MCA Circulars') and the Securities and Exchange Board of India (“SEBI”) vide their
Circular No. SEBI/HO/CFD/CMDI1/CIR/P/2020/79 dated May 12, 2020, Circular No.
SEBI/HO/CFD/CMD2/CIR/P/2021/11 dated January 15, 2021 and
SEBI/HO/DDHS/DDHS_Div2/P/CIR/2022/079 dated June 3, 2022 permitted the holding of
the AGM through VC/ OAVM, without the physical presence of the Members at a common
venue. In compliance with these circulars and the relevant provisions of the Companies Act,
2013 and SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, the
AGM ofthe Members of the Company will be held through VC/OAVM.

In accordance with the aforesaid Circulars, Notice of AGM alongwith the Annual Report
2021-22 sent only by electronic mode to those Members whose email addresses are registered
with the Company/Depositories. Members may note that the Notice of AGM and Annual
Report 2021-22 will also be available at the Company's website at www.tambolicapital.com,
website of Stock Exchange i.e. BSE Limited at www.bseindia.com and the AGM Notice is also
available on the website of the NSDL (agency providing remote e-voting facility) i.e.
www.evoting.nsdl.com. Members can attend and participate in the AGM through the
VC/OAVM facility only. The instructions for joining the AGM are provided in the Notice of]
the AGM. Members attending the meeting through VC/OAVM shall be counted for the
purpose of reckoning the quorum as per Section 103 of the Companies Act,2013.

The Company is providing remote e-voting facility (“remote e-voting”) to all its members to
cast their votes on all resolutions as set out in the Notice of AGM. Additionally, the Company is
providing the facility of voting through e-voting system during the AGM (“e-voting”).
Detailed procedure for remote e-voting is provided in the Notice of AGM.

The e-voting period begins on 05.09.2022 at 9:00 a.m. and will end on 07.09.2022 at 5:00 p.m.
Any person who becomes a member of the company after dispatch of the Notice of the meeting
and holding shares as on the cut-off date i.e. 1st September, 2022, may cast their votes by
following the instructions and process of remote e-voting as provided in the Notice of the
AGM uploaded at website www.tambolicapital.in, www.bseindia.com and NDSL website
www.evoting@nsdl.co.in.

The members who have cast their vote by remote e-voting may attend the meeting but shall not
be entitled to cast their vote again. For details relating to remote e-voting, please refer to the
Notice ofthe AGM.

In case of any queries relating to voting by electronic means, please refer to the Frequently
Asked Questions (FAQs) and e-voting manual available at www.evoting@nsdl.com, under
help section or write an email at evoting@nsdl.co.in or call 18001020990.

BY ORDER OF THE BOARD OF DIRECTORS

Vipul H. Pathak
DIRECTOR AND CFO

Place: Bhavnagar
Date : August 5", 2022

SiNo. 2: Borrower: Mr. Vinodpari Gauswami, S'o. Bhikupan, Fial Mo B2402, 45h Floar
Toweer B2, Omkar Rasidancy, Mr. Randal Mata Templa, Sayan, Olpad, Surst - 384 130, Also AL
BT, Handham Socety, Nr. Jivan Vikas School, Amrali, Sural - 334 107. Also at, Markeling

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF OMSHRI DEVPROCON LIMITED

FORM A

Ta,
1

We nefed 1o lelter no. dabed 16-03-2010 conveying sanction of varous credit facilitles and tha tarms of sanction
Furguant io the above sanclion, you have availed and staned ulilizing the credit tacilities aller providing secunty for
thes aame, &8 herenafier stated. The present cutstanding n vanous loan/credt Tacility accounts and the sacurity
interesis created for such liability are a8 unded

(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

. Sangitaben
Flat na. BF301, 2nd Flood, Kala Residency, Ve|alpur, Ahmadabad- 380051

2. Ashishkumar Ratilal Soni
Flat no. BF301, 2nd Flioor, Kala Residency, Vejalpur, Ahmadabad-380061

Dear Sir's,

da 30t agler

Bank of Baroda
B = N

Jivraj Park Branch - 34-38_Amritbaug Society,
Jdiviag Park, Ahmadabad - 380051, Gujarad, India
Phone + B1 79 2082298 Fax: 20822271,

Email : jiviaji@bankofbaroda com
Wb : www bankofbaroda.com

NOTICE
TO
BORROWER

ANNEXLURE 1 Place: Ahmedabad

Date;09-06-2022
Ashishkumar Soni

Re: Credit facilities with our Jivrajpark Branch

Wature | Limit | Rate | Ois as on 30-05-2022 | Security agreement with brief description of securities
and type | (Rs.) of (inclusive of interest up | (please mention the details of security agreements and
of tacility | in lakhs | imerest o 30-08-2022) dotalls of mortgaged property including total area and

boundariss)
i . | Equitable mortgage of Flal no. 301 admeasuring 89 53
_— Pnn:lF-LTd_;‘“'mw sqimhuﬂﬂu:ll Lip araa) -|1SEFU|::I-: B ol HH|EEF|:EI‘EIE’HTIG:|', situated
kg al FPNo, 741 of Tp. Scheme no. 3, Survey No. 48 hing
under 17.00 | 11.50% u"h‘:ﬂ“ﬁ;‘ﬂ“‘ and being at Mouje: Vejalpur, Taluka City in the Regisiraton
. < ' ! Diistrict of Almedabad and Sub District of Amedabad which
S ——— A Ep e 181 WEST EP. no. 80/
S P : . M - i ] :
Ra. 41640098 | NORTH: 18 mirs TP Road, SOUTH: FP. No. 82 & 83

2. In ihe lefter of acknowidedgment of debd dated 18-03-2020 you have acknowledged your liability to the Bank io
the tune of Rs. 5.65 lakhs as on 19-03-2020. The oulstanding sialed above inciuds further drawings and
inferest uplo 30-05-2022 . Ofher charges debiled to the accounl ara Rs Zerd.

3. Az you are aware, thal interes] andior instalimants of prncipal remained overdues for a pariod of more than 20
days in respect of e loan facility

4 Conseqgueen] upon the defaulls committed by you, your loan account has been classified as non-performing
asset on 30-05-2022 in accordance with the Reserve Bank of India directives and guidelines. In spite of our
repeated reguests and demands you have not repaid the overdue loans including interast therean

5 Hawing regard to your inabdlity fo meet your liabilites in respect of the credit facilifies duly secured by various
sacurities mentioned in para 1 abowe, and dassification of your account as a8 non-performing assat, wa hereby give
you nohce under sub-secton (2} of section 13 of the Securitisation and Reconstructon of Financial Assets and
Enforcement of Securi
aggregating Rs 4,1
you notice that failing paymeni of the above amount with interest till the date of payment, we shall be free o exercise
all or amy of the rights under sub-secton (4) of section 13 of the said Act, which please note

& Please rHi:ﬂe that interest will continue to accrue al the rates speciied in para 1 above for aach credit facility until
payrment in full

7. We invite your attention 1o sub-section 13 of section 13 of the sakd Act in tlerms of which you are bamed from
transfemng any of the secured assets referred to in para 1 abowve by way of sale, lease or othersise (other than in the
ordinarny course of business | without oblaining our phod writken consant
above provision contained in section 13 (13) of the sald Act, is an offence punishable under section 29 of the Act
B We frther imvite your abtention o swh seciion (8 of seclion 13 of the sad Act i femms af which
sacured assals, ¥ the amount of dues fogether wilh all cosls, charpes and expensaes incuvrad by the Bank s tenderad
r:{yuu. al any bime before the date of publication of matice for publc auction! imdling qguatations’ lended privale ireaty.
Flease mole thal after pubication of e nolice a8 above, pour dght fo edearr (he secuwad assels will nol b svanatie
Plegss nobe that this demand notice & withoul prejudice to and shall net be construad as waiver of any other rights or
remadees which we may have, includmg withoul limidatan, the nghi o make furthar demands in respact of sume owing

o us

Yours faithiully

Interest Act, 2002, and call upon you to pay in full and discharge your liabilfties to the Bank
«16 as stated in para 1 above, within G0 days from the date of this notice. We furiher give

We may add that non-compliance with tha

} [Ty receem e

Chiaef Mana
Authorized or

gi  rZ Jamnagar |18, Shop Mo. 34, Nakshatra [l
Een O o WUETEUY- UM Opp. Reliance Super Market, 150 ft Ring Road,

Rajkot, Pin Code-J60005. Tel.: 0285-2083630,
£ FHTETHTE BILEHARAN E-miail: jamnaganiindianbank, co.in

Malice is haraby giean that the Naticnal Company Law Tribunal, Ahmedebad Bench has
ardered the commencement of & comporale insolvency resolufion procass of the OMSHAI
DEVFROCON LIMITED on Deih August, 2022 (vide CP (1B) 21 WMCLTAHM 3021 dated Odih
August, 2022, copy mace readyand avallabe anweabsite of NCLT an 05th August, 2022),

The crediors of OMSHRI DEVPROCON LIMITED ane heseby called upan to submi their
chaims with proal om or balong 19th August, 2022, 1o the Inerim Rasclution Profassional & the
acdrass menlioned agamst ankny Ma, 10

The inancal crediloes shal submik their daims with proal by elacironc masns anky. A1 offies
creditors may submit the claims with proof in person, by post or by efactronic maans,

Submission af false or miskading proals of Gaim shal attract panallies.

Date: DB/0B2022
Place: Ahmedabad

Sl

Arpan Maheshkumar Shah

Interim Resolution Professional

Reg No- [BELIPA-001/1P-P-01847/2018-20¢12862

E-AUCTION ON 25.08.2022 AT 11.00 A.M. to 03.00 P.M.
UNDER SARFAES| ACT 2002 “AS IS WHERE 15, AS IS WHAT 15 & WHATEVER THERE I15®
BASIS through e-auction platform pravided at the website hitps:fwew.mstcecommerce.com
Mis. Ashish Gruh Udhyog & Ws, Ashish Sweet & Namkin
Details of the Immovable property (Symbolic Possession)

Al that piece and parcal of Tenarmant Mo, 2 of land bearing R.5_No. 1256 paiki Piat No.
22 nawly numbered by Hakk Chowkshi officer as Sheat No. 457 & Survey No.
ZREAHEE, Withhal Mwas', Krizshna Park, Mew Patal Colony, OF Ranjit Sagar Road,
Jamnagar (Ta/Dist : Jamnagas standsg in the name of Mr. Madhukant Mohanlal
Thakkar. The boundaries of the Proparty are - East : Comman Plot, West : Jainl Plot
Mo, 38 & 30, Morth : Plal No. 23 & Road, South: Camman Plat

B ————— _FESSEEES

Exectve al Lupin Lid, 155, C3T Read, Kalina, Santacruz (Easl), Mumba - 400 098 RELEVANT PARTICULARS
Co-Borrower: Mrs. Dipaliben Kishornath Gawuswami, W/o. Mr. Vinodpar Gauswami, Flat No 1, | Wame of carporate deltor OMEHRIDEVPROCON LIMITED
B240%2, 4th Floor, Tower B2, Omkar Residency, Nr, Randal Mata Temple, Sayan, Olpad, Surat- | |2 | Date of incorporaion of corporate debtor | 06th.June, 2005 RI D D H I I D D H I Lu B I I- I-I M ITE D
384 130, Also at, BY. Hardham En?ip.t',.'. Mr. Jivan Vikss Schocl .ﬁ.n'n_'m Surat - 384 107 3. | Ashorty under which comperaie debitor | Regstrarof Companies ol
Gmlamn:m: Hr. Shaishay Kosambiya, Sio. Kanchanlsl Ha:|.1rEl. F'."'HIEI:E’E Sockby, Mear | |isincoporated  registersd F-hg:ambad Ragistration No: (45194 ] CIN : L24110GJ1990PLC013967
R e b o g Sured- 384 105, Also at Medical | 1 Corporate dentity No. Limiied Lisbilly | U45200G2005PL 0046194 REGISTERED OFFICE : 10, Abhishree Corporate Park, Opp. Swagat Bunglows,BRTS Bus Stand, Ambli-Bopal Road, Ahmedabad-380 058,
Demand Notice Dated: 04.07.2022, Loan AIC No.2011670000267, Sanction Date: Idanbication No. of corparala deblor . Ph. No.: 02717-298602 * E-mail: ahmd@riddhisiddhi.co.in « Website: www.riddhisiddhi.co.in
06.05.2016, Type of Loan: Purchase of Fiat, Sanction Amount: Rs.5.70,000¢-, NPA Dated: | |5 |Addressol the ragstared oflica and Registered office: DEY HOUSE. _ _
30.07.2021, Loan Outstanding Amount of Rs.6,26.848. with further interest fam principal offica (it any] of corperste dedlor | OPP. SANKALR RESTAURANT, T in lakhs)
02.07.2022 orwards and other costs theseon Nr. RAJPATHCLLIB, 5.G HIGHWAY s STANDALONE CONSOLIDATED
DESCRIPTION OF PROP '+ Al the plece and pancel of the kand and budlding sisated at il 2l E-HEIII?EI SHLRETINCR N:; Particulars Quarter Ended Year Ended| Quarter Ended Year Ended
Property Bearing Fiat Mo B-2-402 an the 4t Floor admeasuing 602 Sofis Le. 55,92 sqmis | |8 | Insahvency commencement date 0ih August, 2022 {vide GP (18) : 300620221 371.03.2022 T 30.06.2021]31,03.2022130.06:2022] ~31.03:2022] —30.06.2021]31:03:2022
Super Built up Area, & 394.45 sq.fts. i.e. 36.54 sq.mis. Built Up Area, Along with 8.05 sq.mis | Y OV T IO AT PALMGI (d o MR, R unaudited | audited | unaudited| audited | unaudited| audited | unaudited| audited
sienned e I e SIS of. TG Fatiomcy (OF B I, S o, i fia SR AR RELY 60 i Dy e Total Tncome Trom Operations 303745 | 145464 A48T 439654 860966 | 4484541 1100681 52711535
adreasiing 5381 59.mls. Paiki Plol No 45 & 54 admeaazuning 746,52 2. mis, Of Moje Vilage of NCLT on 058 August, 2022}
Sayan, Ta Olpad, Dist Surat Bounganes: On the North Margin, On the Seuth: FlatNo 82404, | |7, | Estimated date of dosure of D1t Fabruary, 2023 {180 days from the z'] Net Front/ {Loss) for the penod {before tax and 1272121 8402 | 1520421 871489  1,076.61 %581 148801 177734
Onthe East 0,75, & TowerA, On the West: .75, & Passage neolvency resalution process Irsatvency Commencament data) exceptional items)
Mg 3 secunty for the repayment of the sald inan to Repeo Hame Finance Limited, vou have 8. | Mamea and regeiralion rumiberaf the Arpan Mahashkumar Shah 3 | NetProfit/ (Loss) tor the period betore tax (after 1,212.12 004.02 1,520.42) 0,/14.0Y 1,076.01 Y0.30 146.90 1,777.34
executed a Loan Agreemeant and also created, an equitabla mortgage by deposi of (e deads of nsolvency profiessional acting as |EBI Registration No: IBBIIPA-DIY/IP-P exceptional items)
e piofer (e el ek il - S0y Yever st I o et (1 e e You Aea interirn resolution prafessional 01847/2019-20/12862 7| Net Profit  (Loss) for the period after tax (after 62404 | 33125 144888| 719262 42853  (426.30) 7736 22223
liable |o pay the addianal interest atso. The Company issued notics under the Actonabove | o T c oo o o he intarim Ragistared Address: 301, Shoppers Plazad, Exceptional items)
mantioned dates calling upon the above Borrowars | Co-Borrowers { Guaranfors to repay resolution profassinal, &3 ragstarad Opp. BSML, C.G. Road, Ahmedabad 380005 - : . . . .
the above outstanding amount with further interest and costs (hereon. The Notice sent toall 1 ' bl ; b & o ; ¢} Iota! Comprehensive Ingome Tor the period [Comprising (036.91) 2,019.96 2,000.0U 10,920.69 (734.00) 1,£99.60 1,160.00 9,903.94
of you by Regd. Post, with Ack. Due. We hersby cal upon you, o pay the aloresaid amount i Babour RAgianed At ALC e Profit / (Loss) for the period (after tax) and Other
dise wakhin 60 (Sixty) Days from the date of this netice, f3ling which the Company shal take arpan & caarpanshsh.com Comprehensive Income (after tax)]
aver the passessian of secured assets mongaged 10 us urdes the power confemed tous under | | 10 Addrass and emailbo b used for SOOI C, G ONRNC O} G Equrty Share Capital TI9T | 71297 71297y 71297 71297 7297 71297 71297
the Sacurilisafion & Reconstruction of Financial Assels and Enfarcement of Sacurity Intarast carraspandence with the infesim 301, Shoppers Plaze-4, Oop. BEHL, _ . : : : . . . . .
Acl, 2002, wherein the Repoo Home Finance Limited, is ampowarad ta take possessian of fheg resolution professional C.G. Road, Ahmedabad 380006 7 | Earnings Per Share (of X 10/- each) ( not annualised )
saturesd assals inclisding the righl Lo tanshar by way of lease, assignmant of sabe, ke ovar B E-mgil id for Correspondence Basic (InRs) 8.75 4.65 20.32 100.88 6.56 (3.44) 3.52 20.09
ranagement of the secired assels, apponlany person Lo manage the secured assets from you of claim: crpdevprocon & omal.com Diluted (In Rs) 8.75 4.65 20.32 100.88 6.56 (3.44) 3.52 20.09
.in:l .1|:'._l.l|g| thea anz:.ne 3.=!I|} proceeds hfr.r.larn.f. tha ueh':_-:ll.e fram yau, We draw ,.'-ru attentions 1o 11 Last date for submission of clams 151h August, 2022
Sac 138} of the Securntisation Act &5 per which, ng furthar sleps shall be {sken for trensfer or T ; NOTES:
=alle of the securad assal. iftha duas of the securad cradiior fogather with all costs, charges and L mam? Tondimsanindaeg | N 1. The above standalone and consolidated financial results were reviewed by the Audit Committee and taken on record by the Board of Directors at their respective meetings held
axpansas meurred by secunad cradiar ane bandered by you al any tima bedore thi dabs Bxad lar (b} of SLh'ﬁE‘:"m':tt"ﬁ'l of section 21 onAugust 06, 2022
saleor transfer of the secured assel. ascariaired by the inbarm resolubion SN , o L , - o
Authorised Officer b s ) 2. The above is an extract of the detailed format of Quarter and Year ended Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing obligation

Diafie: 02.08.2022 Repco Home Finance Lid., 13 .h’arrrasnl nscivency Prolessianals Nat Apglicabie and Disclosurg Re_qgirementrs,) Regulations, 2015. The full format of the same is available on the websites of the Stock Exchan_ge(s)_ww_w.bse_india.com ar.1d on c?m[_)any's

derlified bo act 25 Aulharisad website www.riddhisiddhi.co.in For, Riddhi Siddhi Gluco Biols Limited

Represaniative of cradiors ina dass Sd/-

__|(Thregnamesforeachclass) | I Siddharth G. Chowdhary
14 | (@} Relevant Forms and {ayWe inkc: www. iibi gov. n'hame/downioads Place : Ahmedabad Executive Director
(b} Detais of authonzed representatives | ) Nod Applicable Date :06-08-2022 (DIN - 01798350)
are avalable at:

Bank

Demand Notice to Borrowers

Detail of encumbrance, Cutstanding Dues]
of Local Govl, Eleciricity, Property tax,
Municipal Tax, ete. if any known 1o the Bank

There is no encumbrance on the property
described hergin 1o the best of knowledne
& infarmation of the Authoriz ed Offcer

Marme of the Bomowear(s)

1. Mrs. Urmilaben Madhukantbhai
Thakkar {Proprietor of Mis Ashish Gruh
Udhyog), 2. Mr. Madhukant Mohanlal
Thakkar {Proprietor of Mis Ashish
Sweel & Namkin)

MName of GuarantorMorigagor (s)

1. Mr. Madhukant Mohanlal Thakkar
(Guarantor & Mortgager], 2. Mrs.
Urmilaben Madhukantbhai Thakkar
[(Guarantor], 3. Mr. Anilkumar
Madhukant Thakkar [Guarantor)

dmount of Secured debt

Rs. 27.68,483.78 as per demand nofice
dated 07.04.2021 Plus interast fill the
date of realizafion & cosi, changes & other
EXPENSES

Raserve Prce

Rs.41.48 Lacs only

Eamnast Money Deposit

10% of Resarve Price (Rs. 4.13 Lacs only)

Last Date & time for Submission of Process
compliance Formwith EMD amount

On24.08 2022 upto 4.00 P.M.

E-auction through
hitps:ffwww.mstcecommerce.com
Registration should be completed by
Intending bidder on or before EMD Date and
thene should be EMD balance inglobal walket

Crate and Time of e-Auction

On 25.08.2022 Between 11.00 AM to
03,00 PM. with unlimited axtension.
Bid Incramental Value is Rs. 10,000

For further details and Terms &
Conditions, contact ;

Mr. Abhijit M. Wankhade, Chief Manager
Ph:0281-25T6198

Mob - 3511224408

E-mail: morajketi@indianbank.coin

For downloading further details and Tarms
& Conditions, please visit:

I hitps:ifeww, indianbank.in

IL hitps:faww. mstcecommearce. com

I, Witps:iwnnw. bapl.in

Step 2 : KYC Verification: Bidder to upload

Daba : 05082022
Place : Jamnagar

8

financialexp.epapr.in

Important note for the prospective bidders
Bidder has to complele fobowing formalities wel in advance
Step 1 : Bidder/Purchaser Registration :
given above) hitp:\'www melcecommence. com using hes mabile number and email-d

Bidder o register on e-Awclion portal (link

reguisite KYC documants. KY'C documeants

shall ba verified by e-auchion service prosider (may take 2 working days).

Step 3 : Transfer of EMD amount to his Global EMD Wallet : Onlinefaff-line transfar of
Fund using MNEFTTransfer, using challan genarated on e-Auction portal,

Stap 1 toSteg 3 should be completed by bidder well in advance, on or before EMD date.

A uthorized Officer
Indian Bank

N OUArANors' ma l'|-E|..'1£.|I'J|"E: of the abave sald

ave mentioned cate and other detafls.

large through publication.

Bandhan Regional Office: Netaji Marg, Nr. Mithakhali Six Roads,

Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75

The under mentioned account turned into N.P.A and demand notice is issued by Bandhan Bank Ltd. to the following borrower{s) under sec.13(2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act {The Act), 2002 which was returned unserved. Hence, this notice is issued to you all and public at

MName of borrower{s),

Description of mortgaged property (Secured Asset)

Date of Demand

0/S Amount as on Date

Date of Pasting

Mrs. Rekha Madhuraj
Rajput
101/10480

Residency, Ramosana Village Road, B/h Ramapir Mandir, At Ramosana, Ta.
Mahesana, Dist Mahesana, Gujarat-384002 and bounded by:
Morth: Internal Way, East: R Block No. 306, West: Saurabh Residency
=cheme Plot No. 11, South: Saurabh Residency Scheme Plot No. 1

Loan Account No. Motice/ Date of NPA| of Demand Notice of Notice
Mr. Ramanbhai All that piece and parcel of the immovable property admeasuring about 86.48 | 30.06,2022/ Rs.10,29,894.43 04.08.2022
Chinubhai Raval sq. mtr. situated at Survey No. 620 Paiki, Final Plot No. 29, House No. 29, 05.01.2022
Mrs. Gayatriben Axardham Township, Gayari Mandir Road, Near Court at Bechar, At Bechraji,
Ramanbhai Rawal Dist Mahesana, Gujarat-384210 and bounded by:
101/11450 Morth: Margin and 7.50 Meter Internal Way, East: Plot No. 29 and 46

Margin, West: Margin and 7.50 Meter Internal Way, South: Lagu Plot No. 28
Mr. Shiyaram All that piece and parcel of the immovable property admeasuring about 25 30.06.2022/ Rs.6,39,687.02 02.08.2022
Bachusingh Bagela sq. mtr., Block No. 50, Old Survey No. 32/1, Final Plot 41 Paiki, House No. 07.10.2021
Mrs. Mayadevi Sivaram | 64, Shreeji Homes-2, Vimal Dairy Road, Near Vimal Dairy, At Palwasana
Bagela {Part), Ta. Mahesana, Dist Mahesana, Gujarat-384002 and bounded by:
101/108906 Morth: Internal Way, East: Lagu Shreeji Home-2 Scheme Plot No. 85, West:

Lagu Shreeji Home-2 Scheme Plot No. 63, South: R. Block Mo. 51
Mr. Pradipkumar All that piece and parcel of the immovable property admeasuring about 25.04 | 30.06.2022/ Rs.8,56,5569.81 02.08.2022
Sendhabhai Nayi sq. mtr. Survey No. 47 1/Paiki 1, Final Plot No. 62, House MNo. 69, Shree 07.10.2021
Mr. Sendhabhai Hanumannagar, Gandhinagar Road, Near Dharti PM City, At Kukas, Ta.
Babaldas MNayi Mahesana, Dist Mahesana, Gujarat-384001 and bounded by:
Mrs. Kapilaben North: Lagu Plot No. 68, East: Internal way, West: Plot No. 72, South: Lagu
Sendhalal Mayi Plot No. 70
101/111807
Mr. Madhuraj All that piece and parcel of the immovable property admeasuring about 22 30.06.2022/ Rs.7,13,674.19 02.08.2022
Bachusingh Rajput sg. mir. Survey No. 290 Paiki, Final Plot No. 30 Paiki East Side, 12 Saurabh | 07.10.2021

Place: Mahesana
§ Date: 08/08/2022

Demand made against you through this notice to repay to the Bank dues mentioned against your name with interest, costs and charges within 60 days from the date hereof,
failing which the Bank will further proceed to take steps u/s.13{4) of the SARFAES| Act.The borrowers'/mortgagors’ attention is invited to the provisions of sub-section (8) of
section 13 of the Act, inrespect of time available, to redeem the secured assets.

Authorised Officer
Bandhan Bank Limited )

e o

00 o

ol

. Ahmedabad
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WE'LL MAKE IT

Extract of Unaudited Financial Results for the Quarter ended 30" June, 2022

RUSHIL DECOR LIMITED

Regd. Office: S. No.125, Near Kalyanpura Patia, Vill. Itla,
Gandhinagar Mansa Road, Tal. Kalol, Dist. Gandhinagar
-382845, Gujarat, India

Corporate Office: Rushil House, Near Neelkanth Green
Bungalow, Off. Sindhu Bhavan Road, Shilaj,
Ahmedabad-380058, Gujarat, India.

Ph. : +91-079-61400400 Fax : +91-079-61400401
E-mail : ipo@rushil.com Website : www.rushil.com

CIN : L25209GJ1993PLC019532

(Tin lacs, except per share data)
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13.30 ¢l 6(Ul2 03.30 MU “GU D, UL D", “FHAY”, “UsiTD
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Quarter ended Quarter ended Quarter ended Year ended

Particulars 30.06.2022 31.03.2022 30.06.2021 31.03.2022
(Unaudited) {Audited) {Unaudited) (Audited)

Total income from operations 21077.91 19510.40 9099.06 62416.90
Met Profit / (Loss) for the peried (before Tax,Exceptional and/or
Extraordinary items) 3670.71 2066.47 -1008.75 3067.71
Net Profit / (Loss) for the period before Tax (after Exceptional and/or
Extracrdinary items) 3670.71 2066.47 -1008.75 3067.71
Net Profit / (Loss) for the period after tax (after Exceptional and/or
Extraordinary items) 2720.11 1541.48 -758.31 2280.47
Total Comprehensive Income for the period [Comprising Profit / (Loss)
for the period (after tax) and Other Comprehensive Income (after tax)] 2718.26 1551.90 -764.25 2273.06
Equity Share Capital 1981.00 1991.00 1973.47 1991.00
Reserves (excluding Revaluation Reserve) as shown in the Audited
Bal Sheet of the pravious year 26687.69 26687.69 2444128 26687.69
Eamings Per Share (of 210/- each) (Not Annualised)
1.Basic : 13.66 7.74 -3.81 11.45
2.Diktad : 13.66 7.74 -3.81 11.45

Note:
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1) The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI {Listing
Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Quarterly Financial Results are avallable on the Stock Exchange websites
viz. www.bseindia.com and www.nseindia.com and also on the company's website www.rushil.com

2) Right Issue: The Company has demanded balance outstanding call money from the shareholders for which the payment period was March 14, 2022 to
April 11, 2022, Company received balance call money on 6665 equity shares and the same was converted into fully paid up equity shares. Company has
forfeited 2182 partly paid up equity shares on June 13, 2022 due to non-receipt of balance call money. There has been no deviation in the use of proceeds of

the Rights Issue from the objects stated inthe LOF.
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